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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICIETION NO. 34 OF 2024
IN ORIGINAL APPLIIgATION NO. 338/2023
IN THE MATTER OF
RAVENDRA SINGH ...Applicant
V/s
NHAI AND ORS ...Respondents

Status Report on behalf of Applicant along with Affidavit

MOST RESPECTFULLY SHOWETH:

1. That the present environment issue has been pending before this Hon’ble
Tribunal since the year 2023 and pertains to the issue of continuous discharge
and accumulation of polluted water on the service road from Rohta to Kakua
on Agra—Gwalior Road, causing severe environmental degradation and public
inconvenience.

2. That this Hon’ble Tribunal has, from time to time, issued directions to the
District Magistrate, Agra, Agra Development Authority (ADA), and other
concerned authorities to take remedial steps; however, the said directions have

not been complied with in letter and spirit.
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. That the Applicant has submitted a fresh detailed representation dated
23.03.2026 to the concerned authorities highlighting the ongoing violations
and non-compliance. The said representation dated 23.03.2026 is annexed
herewith as Annexure 1.

. That it is submitted that under the pretext of road construction and repair,
serious irregularities have been committed by officials of the Public Works
Department, including arbitrary award of contracts and generation of false and
inflated bills, resulting in misuse of public funds.

. That the road in question has been raised approximately three feet above the
service road, without ensuring proper drainage facilities, thereby aggravating
the problem of waterlogging.

. That despite expenditure of substantial public funds, no effective drainage
system has been put in place, and contaminated water continues to accumulate
on the service road from Gaurikunj Rohta to Itora since 2023.

. That the Agra Development Authority has claimed deployment of tractors for
removal of sewage; however, upon verification, one of the registration
numbers was found to be fake and pertaining to a motorcycle, indicating

fabrication of records and fraudulent billing.
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8. That in view of the above, it is necessary that payments made for such
activities be verified through geo-tagged photographic evidence, and a high-
level independent inquiry be conducted into the said irregularities.

9. That it is further submitted that approximately 40 to 50 unauthorized colonies
have been developed along Gwalior Road without obtaining necessary
environmental clearances and without installation of Sewage Treatment
Plants (STPs) or sewerage systems.

10.That such unauthorized developments have taken place in connivance with
officials of the Agra Development Authority, resulting in continuous
discharge of untreated sewage into the affected area.

11.That illegal constructions, including hotels, nursing homes, and marriage
halls, are still being carried out in violation of environmental norms, further
worsening the situation.

12.That due to the above illegalities and continued inaction of authorities, the
entire service road on one side of Gwalior Road remains submerged in
contaminated water, causing serious environmental and public health hazards.

13.That green algae formation and stagnation of polluted water is clearly visible
at the site, demonstrating the severity of pollution and lack of remedial

measurcs.
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14.That the Applicant is annexing herewith recent photographs dated 30.03.2026
showing the actual ground condition, marked as Annexure 2.

15.That it is respectfully submitted that the District Administration, Agra, and
Agra Development Authority have failed to discharge their statutory duties
and are jointly responsible for the prevailing situation.

16.That the continued inaction of the authorities, despite directions of this
Hon’ble Tribunal, amounts to willful non-compliance.

17.That the Applicant further submits that he is being pressurized and threatened
by influential colonizers to withdraw the present petition, due to their vested
interests in continuation of illegal activities.

18.1t is the need of the hour to appoint a Local Commissioner or, in the alternative
directions to be issued to concerned department to file an affidavit through
a senior officer of the State Government, as the matter is not being taken
seriously by the lower officials, and the residents continue to suffer due to
persistent sewage stagnation. The Applicant undertakes to comply with each
and every direction that may be issued by this Hon’ble Tribunal in true letter

and spirit, and shall remain ever obliged.
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19.That the Applicant reserves his right to place on record further material and
evidence, including photographic and documentary proof, before this Hon’ble

Tribunal.

%,/sz Filed Through:
Adv. Chetan Jadon
1°' Floor, Majestic Signia, Plot No. A-27, Block A, Industrial Area,
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